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CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEABAD BENCH 

O.ANO. 86 OF 1992 

.'n 	' 
DATE OF DECIS%ON ±L__1 

Petitioner 

Advocate for the Petitioner 

Versus 

UrtflOId1.a & Qrs. 	
RespondeflL 

Advocate for the Responøeflt is 
an i 

CORAM 

The Hon'ble Mr.V. Ra11akr15hflafl, vice cbairrflafl 

The Hon'ble Mr. Laxmafl jba, judicial Merflbe 

JUDGME1T 

i, Whether Reporters of Local papers may be allowed to see the Judgment 

21  To be referred to the Reporter or not 

01 
Whether their LerdshiPs wish to see the fair copy of the Judgment 

4, Whether it needs to be circulated 	to other Benches of the Tribunal ! '' 

:1] 



- 
Mr. TJpfl3 	Nalain Rai, 
Fxecutjve Engineer (Electrical), 
Telecom Electrical Division, 
JLtefldra Chambers, 
Ashram Road, Ahmedabad - 14. 	.... 

(Advocate: Mr. R..V. IJeshmukb) 

Jrrrus. 

1. Union of India throuoh 
The Member £roductiori, 
Department of Telecom, 
20, Ashoka Road, New Delhi, 

2 The ChaiLan 
Telecom Commiss ion, 
20,Ashoka Road, 
New Delhi, 

3. The r Deputv Director DenEral (8w), 
Departnt of Te1econTnic at ions, 
20, AshOka Road, 
New Delhi. 

4 • Mr • M.K. Shankucjh am 
S.S .W.lectric) 
912 Devika Tower, 
Nehru place 
New Dh1. 

Mr. Ehoota Singh 
Executive Engineer 
Mahanagar Telephone Nigam Ltd., 
Telephone Exchange Building, 
prabhadevi, Bombay, 

Mr. G.R.. Pande, 
Executive E;ng ineer, 

. 	 Telecom Electrical Division, 
Shil long. 

(Advocates Mr. Y.N Ravani) 

. 	RE?3cndetr. , 

ORAL ORDER 

0.A.1\70. 86/1;92 

per: Fjon'ble 	. Raakrihn, Vice Cai. rrra, 

Tth 	the app1cent. nr his counsel presei;t, 

Counsel for the alicant has since been appointed as 
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a Member of 5tate Tribunal. Notice was issued to 

the applicant to take necessary action and the same 

has been duly acknowledged. Despite 	tntice the 

applicant has not taken steps for alternative 
/ 

representation aria nor is he present in person or 

sent any intimation. in the circumstances, the Q.A. 

is dismissed for default. 

' 

(Laxman jha) 
Merrer (J) 

(V. Rainakrishnan) 
vice chairman 

vtc 



r CENTRAL ADIVINISTRATIVET R14UNA L, DELHI 	C 
'AtionNo. c)4 	 of 19 

Transfer application No. 	 Old Write Pet. No 

CERTIFICATE 

Certified that no further action is required to be taken and the case is fit for conignLnent to the Record 
oom (Decided). 

Dated: 

Countersigned. 

Section Officer/Court Officer. 	N v 	 Sgn~efthe Dealing 
Assistant. 

MGIPRRND-17 CATI86—T. S. App.30I0-1986--.150 Pads. 



-- 	 ADPINISTRATIVE TRIBUNAL 
DAA 	9ErEH 

AHf1EDBPD 

USETITLE 	 - 	 - 

Ar r' .- - OF PTIS 

V R S US 

- 	 - 

D:ScRIIoJoF ;O;UE:T; 	

:::i:*:::: 

-- 

- 

-.------------. 

-- j------ 

-_ 

L 



••e.. S •*$ • • 

CENTRAL AO(IINISTRATIUE TRI6UNiL 

AHMEDA\B/-\D BENCH 

A H ri E CA B I• D. 

Submitted: 	 C.A.T./JUDICJAL SECTION. 

Original Petition No:  

/  or  

Miscellaneous Petition No:  

of 

Shri 	 Petitioner(s) 

iersus. 
c) 

tR Respondent(s). 

This application has been submitted to the Tribunal by 

Shri 

Under Section 1D of the Administrative Tribunal Act,135. 

It has bzen scrutinised with reference to the poirts mentioned in 

the check list in the light of the provisions contained in the 

Administrative Tribunal Act,1905 and Central Administrative 

Tribunals (Procedure) Rulas,185. 

The Applications hs been ?ound in order and may be 

given to concerned for fixation of dat e. 

The apo, ication has not been foynd in order Odr the 

reasons indict -/in the check list. 

to rctify thsarne withir 14 c1.ays/cra(t  letter is plac d b3lo 

for signature 	 fr /( kn - 
ASSIT: 	 v 	 - 

('y'V nof-i\. 
1. 

KNP 1011 1 



ANNEXURE- I. 

ENTRt-DMINISTRiTI\IE TRIBUN\L 

AHFv1DAOAD BEhCH 

PPLIC NT(S) 

RESPONDENT(S) 

PRTICUL:R5 TO BE EX.MINED 
	

ENDORSEMENT AS TO 

RESULT OF EXAIv1INATION. 

1. 	Is the aplicatton competEnt ? I, 	(A) Is the apelicntion in the 

(B) Is the application in 

prescribed form 

paper book form 

(c) Have prescrib.d number 
complete sets of the 
applicution been filed 	

\, 

	

3. 	Is the application in time 	? 

If not,by hou many days is 
it beyond time 	 ? 

Has sufficient cause for not 
making the application in 
time stated ? 

Has the docLment of authorisation/ 
Uakalat Namabeen filed ? 

	

5. 	Is the application accompained by 
D.D./I.P.D. for 11s.50/— ? Number 
o D.D./I.P.O. to be recorded. 

	

5. 	Has the copy/copies of the order(s) 
against uhich the application is 
made,been filed,? 

	

7. 	(a) Have the copies of the documents 
relied upon by the applicant and 
mentioned in the application  
bee-n filed ? 

Have the documents referrad to 
in (a) above duly attested and 	 A 
numbered accordingly ? 

Are the documents referred to in (a) \ 
above neatly typed in double space ? 

/ 

0.  Has the index of documents has been 
filed ai d has the paging been done 
properly ? 



P;RTICUL2 PS TO BE EXP1I:EO. 	 ENDORSEI'1ENT TB BE RESULT OF 

EXPFiI NST ION. 

Have the chronological details of 
represencations made and the 
outcome of such representation 
been indicated in the application 7 

Is the matter raisaci in 	e 
application pending beforE. ucy 
court of law or any other Bench 
of the Tribunal ? 

Are the application/duplicate 
cppy/copies signed. 7 

Are extra copies of the application 
with ennexures filed 7 

Identical with the Original. 

Defective. 

Wanting in Annexures 

9 No.  	Page NOs. 

(ci) Distinctly Typed 7 	 \ A /) 

Have full size envelppes bearing 
full address of the respondents 
been filed 7 

•re the given addressed,the 
registered addressed 7 

Dc the names of the parties stated 
in the copios,tally with Names) 
those indicated in the application 7 

15. Are the transalations certifiEd to be\ 
true or supported by an affidavit 
affirming that they are true ? 

17. Are the facts for the cases mentioned 
under item NQS oF the application ? 

(a) Concise 7 

(h) Under Distinct heads ? 

Numbered consecutively ? 

Typed in double space on one 
side of the paper 7 

18, Have the particulars for interim 
order prayed for,stated with reasons ? 	

/ 

KNP30192. 


